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%V) CWMA _30.5..2.‘(%')07 This contempt petition has been: filed
PG/MMW ""\c‘/’ m v | }' ' against the non-compliance of the order dated.
b 2 o Gnwod | | 10122000 in OA. No. 203 of 1998,
'S'?' D»{S |17 & e C'ATIS, S ) Mr.M..Chanda,. learned counsel for the

A\.J' Wﬁ '%UY “ '\’ petitioners submitted that the order of the
MHMJ o R G\CQ‘*W ’ Tribunal was challenged before the Hon'ble
| MM“ZAOTV\W Ra. : High Court but the same was dismissed by the
a./u.ﬂidg_:a l—QM\'Y\b'YS bﬁ‘? High Court. The matter was again taken up
VA Wf’/@ A 0/%1\;\ before the Hon'ble Supreme Court and the
6-*/\’! m%/}’ and oY Hon'ble Supreme Court also dismissed the
w ‘c’( ( 2 ATED ‘,’V\ SLP qpholding the order of this Tribunal.
® % lb%/lc"]? Mj | Considering the above I diregt the
AN Registry to issue notice to the Respondents,
LW W W{;ijd d i returnable by the six‘week;.
= Ji“*i m Y Post on 06.07.2007. L
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This applicatio has Séen filed by
the petitioner for inifiation of centempt
proceeding against fhé dlleged
contemners for non-compliance of the
judgment and order dated 19.12.2000 in

O.A. 203/1998. Contemner Nos. 3 & 4 have

_ filed aoffidavit contending that orders of this

Tribundl had been complied with. When

the méf’rér came up for consideration

. today Ms.U.Das, leamned AddL.C.G.S.C. has

produced ‘photocopy of the Acquittance
RQII showing that the amounts due to the
petitioners has already been paid to the

- petitioners and their signatures have dlso

been obtained therein. Copy the same will
be kept on record. | | |

Considering he} submissions and also
upon hearing  MrM.Chanda, learmed
counsel for the beﬁﬁonérs | am of' '(hé view
that orders of this Tribunal I:os been
substantidlly complied with ‘and therefore,
the C.P. will not stand in its legs.

Therefore, the C.P. is dismissed.
liberty is given to the petifioners to
approach appropriate forum if they have
any further grievance in original side.

| place on record my appreciation
for Ms.U.Das, leamed Addl. C.GS.C. in
making such an effort 'by producing
relevant documents in disposing of the

matter.
—

Vice-Chairman



